
(THE HrGH couRT oF 455414, pffiL 
,RADESH)

NOTIFICATION
Dated Guwahati the lgth November, 2024

Rures and Guiderines, supprementary to the existing Leave Travel
Concession (tTC) and Home Travel Concession (HTC), for the Judicial
Officers under the Gauhati High Couft:_

4

1. Applicants must comprete the Apprication Form, attached with this
notification, and submit it with Annexure-A, which includes the Declaration
Form for the Dependent Family MembeB and the Self_Declaration Form.

2. Applications sharr be submitted to this Registry through the designated
controlling authority at least 45 days prior to the commencement of the
journey.

3. The application shafl expricitry mention the purpose of the visit, traver dates
(including commencement and return), the applicable block period, and the
intended place of visit, by the shortest possible route, as per existing Rules.

Judicial officers avairing LTC/HTC shail specifu their intended mode of traver,
as per existing Rules.

5. Applicants shall provide particulars of accompanying dependent family
members (including spouse and children, mentioning their respective age).

6. If the applicant's spouse is employed, he/she must clearly mention
designation, name of office, and address of the office and whether his/her
spouse intends to avail of that particular LTC/HTC.

7. Applicants shall declare that they have not availed LTC/HTC in the same brock

bw

year.
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8' Retired Judiciar officers who have carried forward their LTC/HTC for one year
sha' submit Non-Drawar certificate from the presiding officer of the station
where he/she rast served crearry mentioning the rast brock period for which
he/she desires to avail the LIC/HTC along with his/her apptication.

I I
Copy to:-

6. The Joint Registrar
7. The Private Secretary to Hon,ble Mr. Justice

Gauhati High Court, Guwahati

By Order
Sd/-Chatra Bhukhan Gogoi

REGISTRARTIGIIANCE)

Da ted 18. 11.2024

Gauhati High Court, Guwahati.

>oVL1

e

1' The L'R'-cum- secretary to the Gow. of Assam, Judiciar Department, Dispur,Guwahati for information.
2. The Commissioner & qecrebry to the Govt. of Assam, LegislativeDepaftment, Dispur, Guwahati.
3' The Principar Accountant Generar, Assam, Bertora, Maidamgaon, Guwahati.4. The District and Sessions Judge,
5. The Registrar-cum-principar 5e;@ GauhatiHigh Court, Guwahati.

8' The Administrative oricgr (]) (. . ), Gauhati High court, Guwahati9. The lr9i9c .Manager, Caunati High Court,'buwahati f"? ,plo.ii.'g in tneGauhati High Court website
lO'The g:A' to Registrar Generarl Registrar (Admn.)/ Registrar (Vigirance)/
- - T.egistrar (Judiciar)/ Registrar (Estt.), Gauhati High-bourt, "Gr*inJti-' -

l'.The Deputy Director, erinting 
-iI 

Stationery, Assam GoW. press,
Bamunimaidan, Guwahati for publication of the 

't\otification 
in the Assam

Gazette.
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APPLICATION FORM FOR JUDrC!AL OFFICERS WHO INTEND TO AVAIL LEAVE
HTC)RAVEL CoNcEssloN (

TRAVEL CONcEssloN (LTG) /HOME T

1. Name and Desi8nation:

2. Post Holding and District

4. Date ofJourney (starting and return journey) :" " " """" " "'-"'

5. Leave Travel Concession (LTC) /Home Travel Concession (HTc):" ""'

5. Block period for which LTC/HTC to be availed : """ """'-"

7. Block period for which LTC/HTC was availedlast :" "

8. lntended Place of visit:-

9. Period and nature of leave granted:""" " """"'

N.B. (Leave application to be separately submitted to the authority concerned)

10. Purpose of the visit

11. Requirement for advance payment for the proposed LTc
.(atz" 

oi ,tt" Proposed LTc admissible): Yes/ No

12. Particulars of thefamilY members accomPanY ing the officeri

Date:

Place:

13. ls vour spouse emPloYed? Yes/No

lf Yes, mention his/her name :-' 
Designation:-

i:1"^.J:R1i['^'.",tJli.iTl1i'**.,or 
Lrc/Hrc for the brock period of ..... " """"' ? -Yes/No

14. Declaration:- Have not availed any LTc/HTc for this particular block period of

Certified that the information as mentioned above is true and if any informatio

t ,rn i,"i," i" "", 
punishment deemed fit by the authority'

n is Proved to be false'

Dependenry
claiming or not

Occupation, Designat

and the institution of
ion

WO lace

Relation
to the
Officer

AgeNamesl.
No

A,

Signature of the APPlicant



AnnexureJA' 1

Name of the Judicial Officer
Designation and place of posting
Date of Joining

Concession

ils of D ndent Fami embers

Datei

r hereby undertake that the famiry members whose names are mentioned
above are wholly dependent upon me and income of each member from a[ sources (Except
spouse)does not exceed the minimum family pension prescribed in Central Government and
dearness relief thereon [office Memorandum no. Dopr-17144ssg40135, Government of
lndia, Ministry of personner, pubric Grievances & pensions, Department of personner and
Training, ESTT.(Estt. A-tV), dated 30 April, 20241

Place:-

Date:- Signature of the Judicial Officer

sl.
No.

famil

Name of the
members of

Relationship
to the Officer

Date of
b irth

Marital
status

Occupation Monthly
tncome

Note:- Definitions of Dependent family memb
Central Civil Services (LTC) Rules, 1988.

ers for the purpose of LTCIHTC. -Rule 4 (d) of

(i) The Government servants wife or husband, as the case may be, and two surviving
unmarried children or step chirdren whofiy dependent on the Government servant,
irrespective of whether they are residing with the Government servant or not.(ii) Married daughters who have been divorced, abandoned or separated from their
husbands and widowed daughters and are residing with the Government servant
and are wholly dependent on the Government servant.(iii) Parents and/or stepparents (stepfather and stepmother) who are wholly dependent
on the Government emproyees, irrespective of whether they are residin8 with the
Government employee or not.

(iv) Unmarried minor brothers as well as unmarried, divorced, abandoned, separated
from their husband or widowed sisters residing with and wholly dependent on the
Government servant, provided their parents are either not alive or are themselves
wholly dependent on the Government servant.

o<-.
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Self - Declaration of Aoolicant for LTC/ HTC

1. I ............... ............hereby, declare that I have not

availed Leave Travel Concession (LTC)/ Home Tmvel Concession(HTC) in respect of

myself or my family members for the block period of

2. That my family members whose names are mentioned in the application are wholly

dependent upon me and the income of each member (except spouse) from all sources

does not exceed the minimum family pension prescribed in Central Government and

dearness relief thereon [Office Memorandum no. DOPT-1714455840135, Government

of lndia, Ministry of Personnel, Public Grievances & Pensions, Department of

Personnel and Training, ESTT.(Estt. A-lVl, dated 30 April,2O24l.

3. Tick whichever is applicable:-

a. (For Unemployed Spouse) That my spouse is not employed.

b. (For Employed Spousewith LTC/HTC facilities working in
Government, PSU/Corporation/Autonomous Body that as patially
or fully funded by the government). That my spouse for whom LTC/HTC

is claimed is employed in...................
(name of the institution and designation) which provides LTC/HTC facilities

but he/she has not been availed the concession and will not avail the same,

separately for himself/herself or for any family members from his/her

employer for the block period of.........

c. Employed Spouse without ITC/HTC facilities.

Place:-
Date:-

Signature and Designation
of the applicant
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